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water supply arrangements. There is
also a regulay distribution system
through pipe-lines in all the collieries
and stand-posts have been provided
in Dhowrahs. However, an integrated
water gupply scheme for this area is
being formulated,
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Rules for Adverctisement py Foreign
Missions

3954, SHR CHITTA BASU: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Press Council re-
mitted back to the External Affairs
Ministry its proposal for framing rules
governing acceptance by the Indian
Press of advertisements from foreign
missions denouncing third countries
with which India hag friendly rela-
tions; and

(b) if so, further steps taken by
Government in that direction?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) The matter was taken up suil-
ably with all Foreign Diplomatic Mis-
sions in the Country by the Ministry
of External Affairs.

12 hrs.

DR. SUBRAMANIAM SWAMY
(Bombgy North-East): I would draw
your atfention to something that ap-
peared in yesterday’s proceedings, I
had said about my notice under Rule
222 about postal cepsorship and you
had sajd:

“l have written to our High Com-
missioner to get a Report from the
Parliament in Australia. I am .try-
ing to do something. I think the
main thing will be to change the
Act”

Two things you have done, One is
that you asked for documents from
Australia; ang two, you think that
unless the Act is changed, question of
privilege would not arise. I would
like to submit to you my privilege
motion was not that, First of all, as
far as your writing tp Australig is

. concerned, I think your mail service

is even more inefficient than mine, I
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